Crl. A. No. 890 of 2005

IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 890 OF 2005

DHARAM PAL L. APPELLANT

STATE OF DELHW ... RESPONDENT

W TH
CRIM NAL APPEAL NO._ 891 COF 2005

STATE OF NCT OF DELH ... .. APPELLANT

DHARAM PAL L. RESPONDENT

ORDER

Learned counsel for the appellant in Crimnal Appeal
No. 890 of 2005, on instructions from the client who is
present in Court, prays that the appeal be dism ssed as not

pressed. W order, accordingly.

In view of the peculiar facts of the case, nore
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particularly, that the accused has hinself wthdrawmn his
appeal, we are not inclined to interfere in Crimnal Appeal
No. 891 of 2005 at this stage as we are told that the
appellant in Crimnal Appeal No. 890 of 2005 has already

undergone the 7 years sentence awarded to him by the High

Court.
Crim nal Appeal No. 891 of 2005 stands di sm ssed.
J
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